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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0.A.Nc.210/2001

Tuesday this the 27£h day of February, 2001

CORAM

HOM'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN
HON'BLE MR. T.N.T. MAYAR, ADMIMNISTRATIVE MEMBER

Raichel Andrews,

Postal Assistant, '
Office of the Chief Post Master General,
Kerala Circle, Trivandrum, ...Applicant

(By Advocate Mr. Shefik MA)

V.

1. Union of India, represented by its
Secretary;, Department of Posts,
Mew Delhi. ,

2. Director General,
Department of Posts,
New Delhi.

2. Chief Post Master General,
Kerals Circle, Trivandrum.

4. Assistant Director (35taff)

Office of the Chief Post Master General
Kerala Circle,Trivandrum. . . .Respondents

(By Advocate Mr.K.Kesavankutty,ACGSC)

The application having been heard on 27.2.2001 the
Tribunal on the same day delivered the following:

ORDER

HON'BLE MR. A.V. HARIDASAM, VICE CHATRMAN

Applicant .is a Postal Assistant in the office.

of the Chief Post Master General, Kerala Circle,

. Trivandrum. Finding that one Komalam far junior to her

in the gradation list of Postal Assistants was given
pfohotion as ﬁSG ITI with effect from 1.7.98 and that 40
persons similarly situated like the applicant who were
seniors to Komalam also have been given p;omotion to HSG

II as per Annexure.A3 order dated 22.12.1990 applicant
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made ayvrepresentation tec the third _respondent on
31.12.2000 (A4). Prior to making this representation the -

applicant had filed OA 1024/2000 alonowith some other

‘persons claiming pre-dating of TBOP Promotion which

application'is pending. For the reason- that the ahove

application is pending, the representation of the

applicant (Ad) was not examined properly and she was
informed by the gmpugned order dated 17.1.2001 (A5) that
as the TBOP fromotion of the applicant is pending
consideration by the conrt, the matter~being sub-judice
the representation would he taken up for consideration
only after the disposal of the Original Application.
Aggrieved, the,applicant has filed this application for
settlng ‘aside Annexure.A> and for a direction to the
respondents to consider the applicant' s representation
at Annexure.A4 -and pass appropriateAorders”éranting the

relief prayed for in the representation.

2. When the matter came up for hearing, learned‘
counsel on elther side agree that the application may be
disposed of w1th a direction to the third respondent to
consider the representation (Anenxure.A4} made- by the
applicant nithout waiting for the disposal of the
Original Application No-1024/2000 and to give the

appllcant a reasoned order within a reasonable time.

3. In the light of the above submission of the
learned counsel on either side, the application is
dlsposed of directing the third respondent that the

representation submitted by the applicant (Annexure.A4)

'shall be considered in the 1light of the rules and
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instructions on the subject without waiting: for the

disposal of Original Application No0.1024/2000 filed by

'.the applicant and others as expeditiously as possible at

any rate within a pericd of two months from the date of
receipt éf a copy'of this order giving the applicant a
reasoned- order. _There is no order. as to costs.

Dated the 27th\day of February, 200

—

‘T.N.T. NAYAR < ' ‘ A.V.

| ADMINISTRATIVE MEMBER VICE CHAIRMAN

(s)

Tist of annexures referred to:

Annexure.A3: True copy of Memo No.ST/300/2/99 dated
22.12.19299 issued by the 4th respondent.

Annexure.A4: True copy of the applicant’s

_representation : dated
_ .31.12.2000 to the third ‘
respondent.
Annexure.A5: True copy of Order MNo.ST/200/2/2000(pt)

dated 17.1.2001 issued by 4th respondent.




